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J. 1112.!4. 	Leaving liberty to the applicants to approach 

this Mrm Tribunal after racating of the seniority list 

in the cadre of Head Clerks is firialised, as we have 

directed in other analogous petitions in pursuance to the 

eci5ion of the Full Bench of the IPrincipal Bench, we 

dispose of this aPplication and the apPlicantswould be 

at lihety to out forth their ol,jections before the 

Department agaist the draft senioty list and in the 

event they feel aggrie-ed of the final list , they can 

approach this Tribunal. 

2. 	The aopli-:tion is dispoEed of accordingly.  

ViceChajrrnan 

Member(Adrnh.) 


